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           UPON hearing counsel the Court made the following
                               O R D E R

                 Petitioners are permitted to submit a  brief  note  of  the
         possible directions they are seeking in this writ petition.   Copy
         of the same be served on the counsel appearing for  the  Union  of
         India and for all the States and Union Territories.
                 Mr. Venugopal, learned senior  counsel  appearing  for  the
         petitioners, submits that such a note containing suggestions would
         be filed within a period of two weeks.  The Union of India, States
         and Union Territories are granted another two weeks to respond  to
         the note and make their suggestions.
                 Put up on September 11, 2013 at 2.00 p.m.
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